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to know whether any assistance for starting
agro-industries 13 given ? Would they pro-
vide special funds for Agro-Industries which
are under the control of the State agri-
cultural departments ?

SHRI SIDDHESHWAR PRASAD
The hon Member 1s not correct During
the Fourth Plan the outlay for Agro
Industries was Rs 28 crores Because the
Agro-industries Corporations in  different
States were not able to spend this amount,
the Planning Commisston had to review
the position and bring down the outlay

SHRI K SURYANARAYANA My
main question 18

MR SPEAKER If you ask a brief and
precise question, 1t i1s easy to understand
One 18 lost in such a long question

SHRI K SURYANARAYANA The
agro-industries  corporations have no
finances Wil they ask the State Govern-
ments to see how best to utilise assistance
given from the Centre ?

SHR! SIDDHESHWER PRASAD
From time to time we have becn trymng to
expedite matters  The Development
Commussioncr, small scale mdustries
organisation has prepared 75 schemes and
we are circulating them to agro-mdustries
corporation for further action
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Wrafr gew w3 g9 ?

wsaw aglaq  gifed a7 oA
Shortage of Raw Materials in Industriese In
Bibar

*966 SHRI SUKHDEO PRASAD
VERMA  Will the Mimster of INDUS-
TRIAL DEVELOPMENT be pleased to
state

(a) whether the Central Government
are aware that maay industries in  Bihar are
facing closure because of short supply of
raw materials ,

(b) whether some States, lihe Assam
and Madhya Pradesh have banned the
movement of raw materials resulting m acute
shortage 1n Bihar , and

(c) 1f 8o, the reaction of Central Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHFSHWAR PRASED)
(a) There 1s a general shortage of stecl and
certain other industrial raw materials which
has affected industrial production through-
out the country

(b) No, Sir
{c) Does not arisc
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Payment of pay and Allowances to Tempo-
rary Government Fmployees who participated
in 1968 Strike

*967 SHRI S M. BANFRJEF Wil
the PRIMF MINISTER be pleased to state

(a) whether a final decision bas since
been taken regarding payment of pay and
allowances to those temporary Centra
Government employees who  participated
duning 1968 strike m accordance with the
Juden cnt of the Supren e Court

(b) 1f not, the rcason for this abnormal
delay ,

(c) whetter there 1s a growing discont
entment among the Central Government
employees over this abnormal dclay in tak
ng a final decision, and

(d) if so, the rcaction of the Govern-
ment ?

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THL DEPARTMLNT Of PERSO-
NNFL (SHRI RAM NIWAS MIRDAA)
(a) to (d) A statement s laid on the table
of the House

Statement

It 1s presamed that the Member 1s re-
ferring to  the Judgment of the Supreme
Court in Civil Appeal No 1706(N) of 1971
dated the 18th February, 1972 If so, the
action already takcn m pursuance of that
judgment and the further action proposed.
to be taken were indicated 1n the rephes
given in this House to Unstarred Question
No 2623 and Starred Question No 776 by
the same Member, on the 12th Apnl 1972
and the 10th May, 1972, respectively

The relevant Rule of the Central Civil
Service (Temporary Service) Rules, 1965
which was discussed in the Supreme Court
Judgment, applies, besides the employees
who went on strike to other temporary
employees also The cases ol the temporary
employecs who went on strike m 1968 and
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were later on remnstated cannot, therefore, be
dealt with 1n isolation The matter was also
raised by the Staff Side at the last meeting
of the National Counci! set up under the
Joint Consultative Machinery, held on the
24th March, 1972 The mmphcations of the
Supreme Court Judgement m relation to all
temporary employees are being examned
also taking m th account the discussions held
m the National Council meeting As the
House would appreciate, this 1s a matter
which would require very careful exammna-
tion before a final decision 1s taken

SHRI SM BANERJCE May I draw
your kind attention to the statement? It
says

“It1s presumed that the Member
1s referring to the Judgment of the Sup-
reme Court in Civil Appeal No  1706(n)
of 1971 dated the 18th February, 1972
If so, the action aiready taken In pur-
suance of that judgment and the further
action proposed to be taken were indt-
cated 1n the replies given to this House
to Unstarred Question No 2623 and
Starred Question No 776 by thc same
member ° etc.

In reple to part (b), he could have said,
please discuss with me m the lobby

SHRI RAM NIWAS MIRDHA Read
the next para also

SHRI SM BANERJEE Yes It says,

“The implications of the judgment
m relation to all temporary employees
are being examined, also taking into
account the discussions held 1a the
National Counuil meeting As the House
would appreciale, this 1s a matter which
would require very careful consideration
before a final devision 1s taken
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SHRI SM BANERJEE My question
18 this, 50,000 employees, who were tempo-
tary and who participated 1 the 19th Sep-
tember, 1968 strike were reinstated after the
return ¢f the I'mme Mipister fiom Latin





